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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ANI-MALAYAEE AND ANTI-
TAMILIAN POSTERS IN BANGALORE ANWD
INCIDENTS IN BOMBAY

PROF. P, J. KURIEN (Mavelikara):
I call the attention of the Hon. Mi-
nister to the following matter of ur-
gent public importance and I request
that he may make a statement there«
on:

“The reports of anti-Malayalee
and anti-Tamalian posters appear-
ing in Bangalore as also the alleged
rampage against South Indian ho-
tels in Bombay causing damage to
properties.” i
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFA-
IRS (SHR1 YOGENDRA MAKWA-
NA): Sir, according to the informa-
tion received from the Government of
Karnataka, posters appeared in some
colleges and public colonies in
Bangalore on 8th March, 1981 to the
effect that Malayaleeg and Tamilians
should be sent away from Karnataka
State with in a week failing which
they will be denied water, lights and
rations and would be subjected to so-
cial boycott. The State Government
have further informed that the mat-
ter was raised in the State Legislative
Assembly on 9th March, 1981, The
Finance Minister, Karnataka. while
deprecating the appearance of such
posters stated that the safety of
linguistic minorities in the State
would be ensured, He further assu-
red the Assembly that all measures
to prevent any untoward incident
have been taken by the State Gov-
ernment. The whole matter is being
inquired into by the State authori-
ties. The State Government are earn-
estly engaged in maintenance of cor-
dial relations amongst different ling-
uistic groups and there is no senss of
insecurity in the minds of linguistic
minorities In that State.

twdm in mnsulm _
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As regards the alleged rampage by
Shiv Sena against South Indians ho-.
tels and other properties in Bombay,
the facts as ascertained from ' the
Government of Maharashtra are as:
follows -

On 9-3-1981 a ‘Morcha’ of Slﬂv.
Sena and Maharashtra Ekikaran Sam-
ity consisting of about 50,000 persons:
was taken to the Council Hall where
the State Legislature meets, The:
‘Morcha’ was to urge the State Gov-
ernment to resolve the border issue-
between the States of Maharashtra
and Karnataka. The ‘Morcha’ dis-
persed at about 6.00 PM. Some of
the participants in the Morcha, while
dispersing, pelted stoneg on the sign-
boards of some shops, broke down the-
wooden stallg fixed to the wal] and
set fire to the empty racks of hawk-
ers kept on the footpath of Dr. D. N.
Road, Another section of the parti-
cipants damaged the showcases at the:
Victoria Terminus and Church Gate-
Railway Stations and removed the
articles displayed in the showcases.
They also pelted stones at showcases-:
at some Railway Stations in the sub-
urbs causing minor damage. One of
the shops looted was that of a South-
Indian.

The State Government has reported’
that the police resorted to mild lathi.
charge at trouble spots in Dr. D. N.
Road and at the Victoria Terminus
Railway Station on the morchasists
indulging in such activities, So far
39 persons in all have been arrested’
by the Bombay Police in wvarious:
parts of the city. During these inci-
dents two Police Officers including
one Superintendent and four police-
men sustaind injuries due to stone-
throwing. Offences have been regis-
tered under various sections of the-
Indian Penal Code for rioting and
looting. The State Government have
reported that calm lias been restored’
in all areas of the city.

I would like to.make if clear that
the Government views these mani-
festations: e mob. hooliganigm. with:



-,‘ LR

355 Awm :m mmum z:, 1402 (SAKA)

aribumeu attd auch a8 the display
of posterg in Bangalore and the hool-
iganlsm in° Bombay by misgpided and
antisgocia] elements should be dealt
with with a firm hand. The State
Government concerned, namely, Kar-
nataka and Maharashira have taken
suitable and adequate steps to deal
with the situation and will continue to

PROF. P. J. KURIEN: First of all,
I thank the hon. Speaker, though he
is mot in the Chair, for having permit-
ed this, Call-Attention. This is, of
course, a very sensitive and important
subject. But I do not know why
the priority has been changed; is it
because it is thought that this is less
important than the other topics? I
had to give up my lunch and sit here
all the time. Anyway, I crave the in=-
dulgence of this House {o give me a
_ patient hearing.

I am not ra:sing this issue for tak-
ing any political advantage at all. I
am also aware that, fortunately,
these mischief-makers have not suc-
ceeded in a bigger way in Karnataka
or in Bombay. But wa all know that
our country has suffered much due
to linsuistic and other caste divisions.
Actually our country was divided in
the name »f relizion. Further, at
preseat, we see that, in the north-
eastern reagicn, class war is going on
on the basis of language. In Guj-
arat also what is going on is a
class war. I had the opportunity
of visiting some parts of Guja-
rat, and 1 personally founi that
a lot of
committed cn th: Harijans in
Gujarat, Now, this is the position in
the north-east and in the west. More
or less, the south was free of this so
far, but I am sorry to say that at
present attempts are being made to
spread the fire on the south also.
1 woud not have raised this issue at
all because raising the issue of the
anti-Malayalee and Tamilian posters
in' Bangalore or what happened in
Bombay will give unnecessary pub-

‘lcity  fo those miscreants. So I

atrocities were being’

Bangaiore and Bombay (CA)
would not have raised ‘it at all Bnt
what prompted me to raise this issue -

in this House'in the form of a calling’

attention is the irresponsibility show:;.‘i':"
by those who are in position of Tes
poasibility. ' 2

Sir, language has never been ‘a
point of contact in our country in the
past. But we all know where, I am
sorry to say, actually the Shiv Sena
started in the mid-sixties, There was
a national leader. He was born in
Kerala and some of his colleagues
wanted to fight him and wanted to
defeat him, So Shiv Sena was ens
couraged in the mid-sixties in Bom-
bay. That is a fact. But in other
parts of the country, again I am say-
ing and in the South and especially
in Karnataka or Kerala or Tamil-
Nalu these feelings were not there
so much. You may be aware that in
the Kerala Council of Ministers there
is a Minister who is a Kannada-
speaking man. Again in the Karna-
taka Cabire! there is g Minister who
is -a Malayalee-speaking n.en. All
these are thera and we-are proud of
that . . . ..

AN HON. MEMBER: Tamil Nadu
Chizf Minister.

PROF. P. J. KURIEN: I did not
want to refer to it. Against the Tamil
Nadu Chief Minister, what I under-
stand is. 5 provogandy is going on in
the name of parentage but it has not
been accepted by the people there,
That is what I am saying. DBut there
is that propoganda. But, by and
large. what we are sezing in the
South is that there is no such rancour
as it is there in some other places.
But. unfortunately, the people in the
political partv. especially, in the rul-
ing Party there are trying to whip
up linguistic regional feelings.

I am coming to the poster issue ln
Bangalore. But this was preceded by
two incidents. Ome is a public pro=
nouncement by the Chief Minister of
Karnstaka about an issue that -was
closed or that was a non-issue, That
was discussed at length and that was -
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no more in the light. And that is the
boundary dispute between Kerala
and Karnataka-—the Kasargod issue.
I have no objection to the Chief Mi-
nister holding his own view but he
made a pronouncement in a public
meeting about that boundary dispute
between the two States as if a boun-
dary dispute between two States is
more important than disputes of our
nationa] -boundary itself, which we
have yet to settlee. We are having
80 many problems there but this mi-
nor point has been raised.

Secondly, we all know that there

as a strike in the Bangalore public
undertaking. T am not going into
the merits of the case, I am not going
to justify the strike or otherwise.
That was not my purposz. But an
attempt was made by the ruling Party
in Karnataka to divide the workers
on the basis of language...(Interrup-
tions) Yes on the basis of caste and
language. - These two incidents and
these two public positions taken by
the ruling Party there indicate cer-
tain things. I do not want to bring
any political thing into this, I am
not saying that. 1 am talking on a
wider basis, Sir, I am not blaming
the ruling Party also. Sometimes
the Opposition people also are doing
these things but I can understand the
Opposition doing it. But what is the
purpose of the ruling Party doing it?
When they themselves do it, what
will be the position of the country?
Anyhow the Chief Minister encoura-
ged all this and eacouraged a
boundary dispute which is a non-
issue. He brought it into light
and created issues to the ruling Party.
‘Then, the Students’ Union President
of the ruling Congress (I) there is-
sues a statement. Al] this is because
of the encouragement of the ruling
Party and the Chie! Minister of Kar-
nataka, What is the result? The re-
sult is that the NSUI which is the or-
ganisation of the Students’ Wing of
the ruling Congress (I) came forward
and they have displayed posters im

; wing of the students’
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“and Bombay (CAY = -
the City of Bangalore giviog ultime~
tum to Tamilians and Malayalees to -
leave the city within one-week fall- -

.ing which electricity will be curtail-

ed, water will be curtailed and alse
they will be subjected to social boy-
cott and rations will also be stopped.
This has appeared there and it is in
the name of the Congress(I), political
union—NSUI
President. Not even that....The
President dares—I do not know whe-
ther - hé was prompted—to write to
the Prime Minister of this country
about whose outlook I never guestion
and, I think it is beyond dispute. He
dares to write to the Prime Minister
of this country that she should take
steps to evict thesc Keralites and

Tamilians from Karnataka, What a
plight it is to this country? That is
what I am saying. This is all en-
couraged by a Chief Minister and I
do not want to make comments on
this because I do not want to aggra-
vate the situation at all, But, if any-
body on the other side, has doubt ab-
out this—I have got a pamphlet here
which is distributed in the name of
Shri F. M. Khan, M.P, whose name
is also there and the name of the
NSUI President is also there—I have
also got the poster with me. Now,
the N.S.U.I. President's name is men-
tioned there, This is a Congress(I)
Union. You may dispute this that
somebody else might have .done this
mischief. His name ig there and it is
your duty to find out under whose
mischief it was done. If you refuse
that N.S.UI has not done it or if
you refutes that Congress (I) has no
role in it, then, it is naturally your
duty to find out who has done
this, Now, the Centre is set-
ting up Commissions of Inquiries,
C.B.1. enquiry is there. Let them do
that in this case also. I do not want
to say anything more on this. I do
not want to aggravate the situation, I
do not want to fan the fire which is
alreardy there. Coming to Bombay.
you know what happened, You would
have read the papers. In Bombay,
none other than the Chief Minister of
Bombay, a big leader of the Congrass
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Congress(I) bafore such a man should
have & national outlook—is receiving
the Shiv Sena. You know what they
have done. . You know when police
has registered cases at least they ar-
rest the people. That is not so here.
Look at the attitude of the ruling
party heret How do you deal with
it? How are you going to solve the
probtem? Who has encouraged this?
In Bombay, you know, we have a pro-
blem as mentioned earlier. Same is
the case with regard to Gujarat, That
is spread to Rajasthan. Do you want
such problems in the South too? Why
do you encourage all this? I do not
want t0 take more time. I can only
restrict myself to asking certain spe-
cific questions. We expect the Prime
Minister also to be here. This is a
very important matter and I hope
the House will agree with me on this.
Tt is in the press that the President of
the NSUI, Karnataka has written..

MR. CHAIRMAN: There are still
four speakers. At 15-30, there is a
Private Members’ business,

PROF. P. J. KURIEN: You have
changed the priority, Is it my fault?
‘Thig should have been taken at 12
noon. Anyway I will take two or
‘three minutes.

MR. CHAIRMAN: There are four
:speakers to speak. At 15-30 the Pri-
vate Members' business is coming up.

PROF. P. J. KURIEN: It was in the
‘press. The N.S.U.L President has writ-
‘ten to the Congress (I) President such
.a letter against the Tamilians and
Malayalees. The Congress(I) Presi-
dent happeng to be the Prime Minister
of this cowntry and so, we are wll con-
«cerned about it and it is for her to
tell us whether such a letter wag &t all
received and, if so, what is the reaction
of the Prime Minister? And also
what action she is going to take
'on guch & miscreant matter in the
Karpnataka State. This is my first
quegtion. 1 appeal to ‘the Prime Min-
}ltcn—-_bnth in her capacity as the Con-
+gress(I) Presidént and the Prime Min-
ister of the country—%hat she should
advise her Party leaders both in Kar-
nataka end Msbarashira not to indulge

inciﬁﬂh m
and Bombay . (CA)
in these gheap political stunts cre:tini '
division in’ he country on the basis ot
language, caste and religion.

Coming to the Home Minister I want
to know. whether he is prepared tp
write to the Chief Ministers of tha
concerned States to refrain from en-
couraging this sort of thing. For ex-
ample, there are inter-State water-dis-
putes and boundary disputes. Whether
the Chief Ministers will address them-
selves to the fact that they will not
make public pronouncements in res-
péct of inter-State disputés without the
concurrence of the Home Minister. In-
stead of making public pronouncements
they can come to the negotiating
table. I would specifically like to
know from the Home Minister whether
he would write to all the Chief Min-~
isters in this respect, Secondly, what
steps have been taken by the Centre
to protect the minorities both in Kar-
nataka and Maharashtra. I would
also like to know whether the Govern-
ment have made some enquiry through
their own machinery and, if so, what
sleps have been initiated by the Gov-
ernment.

How are you going to protect both
the language and caste minorities in
these two States ruled by the Con-
gress(I) Governments,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, the hon. Member throughout his
speech was saying that he did not
want to take any political advantage
or make any allegations but I find
throughout his speech he did that.

PROF. P. J. KURIEN: No. I chal-
lenge it.

SHRI YOGENDRA MAKWANA:
You have mentioned of Congress (D
party....

PROF. P, J. KURIEN: That is a fac-
tual statement.

SHRI YOGENDRA MAKWANA:
The hon. Member said that some
posters were pasted on the walls. I
have referred to that in my state-
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ment also. Many things were attrl-
buted to Congress (I) in Gujarat alsa.

PROF. P.J. KURIEN: ] did nut
say about Gujarat.

SHRI YOGENDRA MAKWANA:
I am only giving an example, Please
have patience. I just want to give
an example that a raid was carried
out in which some pamphlets were
found from the students which were
attributed in the name of Harijans
just to incite the caste Hindus. This
is being dcne by many people and
many parties. Who doeg it? Geid
kaows. ...

PROF. P.J. KURIEN: How the
Home Minister of a country can say
that?

SHRI YOGENDRA MAKWANA:
You hear me.

w wrare e (gfem)
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SHRI YOGENDRA MAKWANA:
1 am giving a simple example. In
Gujarat it was found out from the
doctors that the literature which was
attributed to Harijans was in fact
emanating from the caste Hindus;
it was printed by them and circulat-
ed in the name of Harijaas, Like-
wise in Karnataka alsp they are at-
tributed to Congress (I) and NSUI
etc. but it is nof done by them. On
the contrary...(Interruptions) Please
hear me. I did not interrupt him.
Why should he interrupt me?

.MR. CHATIRMAN: He has ot in-
terrupted the member when he spoke.
Let him complete his reply,

SHRI YOGENDRA MAKWANA:
NSUIL President has made a publiz
statement. He has openly denied it.

Mdmts I'n Mpulm 3:!:
- and Bombay (CA) - .
H& said he has no ‘hand - i thia WD--

It appeared in- Detcan’ Hearld
on 12-3-81. Again it appesred if the
Kaanade Prabha on 12th March. He hag
made his position very clear saying
he has no hand in these posters. Sir,
I have got it verified from the Prime
Minister's Secretariat, from my party
office ete. No such letter is received
in the name of either the Prime Min-
ister or as Congress President in the
party office. No such letter has been
received. The first cuestion which
‘the hon. Member has put is about
the letter and then he said, if the iet-
ter is received. what is the attitude
and this and that. I say, there is no
such letter. Therefore, the question
does not arise.

Secondly, he asked a question about
the public pronouncemeats of Chief
Ministers and s» cn. May I point out
to the hon. Member that the Chief Mi-
nisters in Kerala and West Bengal, and
Tamil Nadu. also, many a time make
ceriain public pyronouncaments. We
have no control over the C.Ms. Of
course we can advise the Stailes, But
we cannot force the State Govern-
ments. We cannot force the Chicf
Ministers to speak or not to Speak.
Also 1 can assure the hon. Member
that in the Home Ministry there isa
Communal Harmony Cell which is
looking after such things, It Iis
there in the Home Ministry itse'f
which looks after all these matters
and drawing attention of the State
Governments from time to time when
any such iacidents happen. There is
the Minorities Commission also. There

is the Commissioner for Linguistic
and Religious Minorities galso. AR
these three orzanisations are there.

One is in the Home Ministry itself,
this is that Monitoring Cell, There
are these other two crganiutiaml e
is the Commissionér ang the other is
the Commission. They also look into
all these matters. Whenever there
is an incident they received
complaints and they enquire into
them. They  investigate inte such
matters, And they send their Reports
to the Central- Government. One.such
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Now, Sir, the third question wh!.r.h
the hon. Member put is about the
steps taken to stop such incidents in
the States of Karnataka and Maha-
rashira, Sir, I can assure the hon.
Members of this House that time
and again we write to all the Staie
Governments about these things.
We have already written to both Lhe
State Governments to take the neces-
sary steps in this case also.

PROF. P. J. KURIEN: Please
clarify one point. I asked him oue
question; he has denied the letter. 1
accept it. Does it mean that ail
these mischieves are done hy some-
body else? I asked a question. I ask-
ed this of him, not as a leader of
the Congress (I) Party but as the
Home Minister. If it is denied aad
it was not written as Congress (1)
Presider!, then, who has done it?
Has he conducted any enquiry into
the matter? Wag any such thing
done? If so, will he reveal the posi-
tion to the House? (Interruptions)

MR. CHAIRMAN: Order
He is replying to it. (Interruptions)

SHRI YOGENDRA MAKWANA:
So far as the question of the letleris
concerned, I am coming to it. No
such letter was received. So far as
the question of posters is concerned,
the Government of Karnatnka has r2-
gistered 5 case under Section 153-A
of IPC in R. XK. Puram Police Station
on 10th March, 1980, Criminal Case
No 90 of 81, That is in respect of pos-
ters, They are investigating into the
matter, They have registered the of-
fence; they are proceeding in the
matter; once they find out the person
they will punish him,

"PROF. 'P.J. KURIEN:
whom is the case?

SHRI YOGENDRA MAKWANA:
My .dear friend, there is nobedy, It

please.

Apgainst

-J'i! Aﬂﬁmm&m mamumn;mz (sm)

tnmaem in

Bangaldrs and Bombay (CA)
It might have been cummitted 137 qn:r-
body.

PROF. P.. J. KURIEN: My specls
fic question is about the security of"
the minorities in the State, Are the-
Government prepared tfo conduct an
enquiry into it with the help of the-
CB.1?

MR. CHAIRMAN: It ig too general:
a question to answer.

PROF. P. J. KURIEN: Sir, this is
a specific guestion. Otherwise what .
is the use giving Calliag Attention.
Notice on -this subject?

(Interruptions)
15.26 hrs,

[Mg. DEPUTY-SPEAKER in the Chairl]’

SHRI GEORGE FERNANDES"
(Muzaffarpur): We have not com-=
pleteqd the Calling ~Attention Notice,
There are still some Members to-
speak on this. Thereafter, the hon.
Minister has to reply. Now, it is-
going to be 3.30 P.M. At half-past-.
three you have to take up the Private -
Members’ business. iy

MR. DEPUTY-SPEAKER: We have:®
got to take up the Private Membe:s’
business g 3.30 P.M. We have to sit
late after 6 O'clock to finish the Cal-
ling Atteation business.

SHR] GEORGE FERNANDES: So,
we can take up after 6 O'clock. The
Minister for Parliamentary Aflairs.
has to present the report of the
business Advisory Committee for the-
next week's prograiume.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA--
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I have ‘tor
make g statement regarding the next:

week’s business at 6 Ofclock,
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MR. DEPUTY-SPEAKER: Mr. Pas:
wan, you can continue after 80"
clock. Now, we will take up the
Private Members' Business,

15.30 brs,

COMMITTEE ON PRIVATE ‘MEM-
BERS’ BILLS AND RESOLUTIONS

SEVENTEENTH REPORT

SHRI CHINTAMANI PANIGRAHI
(Bhubaneshwar): I beg to move:

“That this House do agree with
the Seventeenth Report of the Com-
mittee on Private Members' Bills
and Resolutiong presented to the
House on the 11th March, 1981."
MR. DEPUTY-SPEAKER: The

question is:

“That this House do agree with the
Seventeenth Report of the Com-
mittee on Private Members' Bills
aad Resolutions presentedq to the
House on the 11th March, 1881".

The motion was adopted.

15832 hrs.

RESOLUTION RE: STEPS TO IN-
CREASE FOOD PRODUCTION—
contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following Raaoluﬂog
mbved by Prof. Satya Deo Sinha on

— 27th February, 1981:

“In view of the fact that about
three-fourth of the population of the
country is dependent on agriculture
and has a vital role in the economy
of the country, this House ' recom-
mends to the Government to give
proper incentives to the farmers by
reducing the prlcu ' fertmun
seeds and farm implemenﬁ. pmn



